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IN THE CZEMNTCFAL ADMINISTRATIVE TRIBUNAL, JAIFIR EENCH, JAIPUR,

O0.,A N5 ,713,™7 Dt, of osrders 7.2,1924
Lala FPam & Qrs., s Applicants
Vs.

Union of India & Ors. Pagpondents

r.J. V. Faushik

Counsel for applicants

Counsel far responients

=
Lat
.
]
o
By
e

Hon'hle Mr,Justice D.L.Mehta, Vice Chairman
Hon'hle Mr.0,P.Eharma, Membar(Adn.)

PER HON'ELE MR. TIGTIZE D.L.MEHTA, VICE CTHAIR MAT\L

Heard the le3rned councel for the pArtiss, The counfel
for the applicantz h3s invited our 3ttention o Annx , A? J3ted
30,9,1287 by which promotions vere givan to 16 psrscns., His
sukmisszion is that only & persons out -f 16 h3ve teen reverted
vide Ann¢, A2 a3nd rest of them 2are holiing the post on 2d hoc

Isis 35 mentioned Annx A.B kY ei 30.9,12577 In mara 8 of
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vplication 31so the namez of 22 persons find place Az pro-
moted on 10,9,1927, In the reply, novhere it has been mantioned
th3t they were promoted regularly or on 8l hoc b3sis. The le3rned
councel for the razpondents iS a8lso not in 2 position to m2ye any
submiszion on thif point 2nd argued that ik was the dAuty of the
agplicants to show that they were 21 hoc Ampointees, The ledarned

- eoungel for the applicants has 3lso invited our 2ttention to Anrx.
A-7 3ated 10,2.'27 by which 53 persons werre incluiing the persons
raferred to in pard € of the agplication hive bLeen promoted on
ad hoc k2gis, The le3rned counsel for the resvondents agrees to
this extent thaﬁ the order dated 30,%,'97 shold be 3rrlied uni-
formly. This iz 3 very reds onaed submicseion anl we direct that
in case 3ny person who was promoted prior to 2,11.1997 on 831 hoe
higsis and h3s bzen retlained thereafter, thaen the applicantSshonld
2lso be trezted equially and théirrevoergion ordersshoulld he quashed,
and he should he 2llowed to hold the post lile similarly situated

persons 3re continuing) L~ne Applicants shall he entitled for all
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consequentizl hznefits, The respondents zhoild decide the matter
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vithin 2 perisd of 3 wonths from the d3te ~f the receipt of a
Copy of this order, With thecse directisns, the O.A, is Jisposad
of 3ccordingly with no order az o costs,
(0,P.8h (D.L,Mehta)
Memher ( Vice Chairman.
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